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CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH
| 0O.A. No.125 of 2009
DATE OF DECISION: 30.06.2009
Shri Brajesh Chandra Das |
Mr. S.Dutta
. Advocate for the
Applicant/s.
- - Versus -
Union of India & Ors.
veeereenn ... RESPONdent/s
Mr. G.Baishya, Sr. C.G.S.C. for Union of India &
Mr.R.K.Dev Choudhury, for Govt. of Arunachal Pradesh
verene oo Advocate for the
Respondents

CORAM
THE HON'BLE MR.MANORANJAN MOHANTY, VICE CHAIRMAN

1. Whether Reporters of local newspapers may be allowed to see Yes/No
the Judgment? ,

2. Whether to be referred to the Reporter or not? Yes/No

3. Whether their Lordships wish to see the fair copy
of the Judgment? - : Yes/No

Judgment delivered by Vice-Chairman



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH::: GUWAHATI
Original Application No.125 of 2009
Date of Order: This, the 30" day of June, 2009.
HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN

Shri Brajesh Chandra Das

. Son of Late Ram Gopal Das
Geruapar, P.O. Sarupeta

District : Barpeta, Assam
PIN-78t318. Applicant

By Advocates: Mr. S. Dutta, Mrs.U.Dutta, Ms.Pahmida K. Zannat,

Ms.Nimshim Vashum & Mr. Chanakya Shankar Hazarika.
-Versus-

The Union of india

Represented by Secretary

to the Government of India
Ministry of Environment and Forest
Paryavaran Bhavan

CGO Complex, Lodhi Road

New Delhi- 110 003.

The Director (IFS Division)

Ministry of Environment and Forest
Paryavaran Bhavan

CGO Complex, Lodhi Road

New Delhi - 110 003.

The State of Arunachal Pradesh
Through the Principal Secretary to the
Government of Arunachal Pradesh
Environment and Forest Department
ltanagar- 791 111.

The Principal Chief Conservator of Forests
Arunachal Pradesh, litanagar- 791 111.

Union Public Service Commission
Through its Secretary
Dholpur House
New Delhi- 110 069.
.....Respondents

- By Advocates: Mr. G. Baishya, Sr. C.G.S.C. for Govt. of India &
: Mr. R. K. Dev Choudhury, for Govt. Arunachal Prc%
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ORAL ORDER
Dated 30.06.2009
O.A. No.125/2009

MANORANJAN MOHANTY, (VICE-CHAIRMAN):-

Appliccn}’r (who was appointed as Forest Ranger in
NEFA/Arunachal Pradesh on 01.04.1970) was promoted as ACF during 1980.
One of his junior named S.J. Jongsam (who became ACF during 1981, by
direct recrui'rmept to State Service) superseded him, during 1988, by
obtaining promotion as DCF in State Govt. Service. During 1992, some others
were also granted promotion as DCF. Applicant, having not been given
promofion, approached the Hon'ble Gauhati High Court by way of filing CR
No. 455/1993: which was, virtually allowed, on 18.05.1998, with direction to
promote the Applicant w.e.f. 28.11.1992 with all service benefits including
seniority. Accordingly by an order Dated 24.06.1999, the State Govt. brought
the Applicant to DCF post by creating temporary post of DCF with effect
from 28.11.1992 i.e. the date on which his juniors received the promotion as
DCF. Later, the Writ Appeal No. 36/2000 (challénging the order dated
18.05.1998 bossed in CR No. 455/1993) was dismissed, as infructuous, by the

Division Bench of the Hon'ble Gauhati High Court on 28.06.2006.

2. While the grievances of the Applicant were pending before the
Hon’ble High Court, ‘dS aforesaid, some officers from Arunachal Pradesh
lFores? Services were nominated {by the State Govt. of Arunachal Pradesh)
for promotion to IFS and four perséns (some of whom were juniors to the
Applicant) were grdnted promotion (to IFS) on 26.09.1996. Applicant was not
nominated by the State Govt.; apparently because he was superseded by

his juniors, by that time, by the action of the State Gcﬂ;
()
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) _
: 3. However, after succeeding (with aid of the Hon'ble Court’s
order as aforesaid) to get DCF post in State Govt. Service, the Applicant was
granted promotion to IFS on 18.08.2000. His representation to antedate his
promotion (to IFS} to 26.09.1996 (i.e. the date when his juniors were
promoted to IFS} was forwarded by the State Govt. {of Arunachal Pradesh) *
to the Govt. of India on 22.08.2005. He filed another representation on
18.08.2006; which was forwarded {by the State Govt.) to Govt. of India on
07.09.2006. On 04.07.2007, the State Govt. of Arunachal Pradesh issued an
order placing the name of the Applicant above the name of aforesaid Shri
S.J. Jongsam in the Seniority/Gradation list dated 03.07.1993 of DCF in State
Govt. Service by freoﬁng him (Applicant} to be in the Cadre of DCF w.e f.
28.11.1992. Applicant, thereafter submitted representations to the Govt. of

India, on 19.07.2007 and 25.11.2007 seeking to antedate his promotion to IFS.

4, In response to his letter dated 25.11.2007, the State Govt. of
Arunachal Pradesh informed the Applicant {in their Communication dated |
10.10.2008) that his (Applicant) representation dated 10.08.2006 (claiming
induction to IFS w.e.f. 26.09.1996 in accordance with the judgment ,doied.
28.06.2006 in W.A. No. 36/2000 against judgment dated 18.05.1998 in Civil
Rule No. 455/1993) was forwarded to Govt. of India on 07.09.2006 and that
the Govt. of India has also been requested, on 24.07.2007, to refer to the
representations dated 24.02.2006 & 27.10.2006 of the Applicant and that no
decision has so far been received from Govt. of India. Finally, it was
disclosed in the said letter dated 10.10.2008 of the State of Govt. as under:-
*Your promotion to IFS cadre from the State Cadre

with retrospective effect can be done by the Union
of India only in accordance with IFS (Appointment

by Promotfion) Regulations, 1966. The Service
benefits as admissible to you under rules v%L



considered on receipt of the Decision from the
Govt. of India.”

5. Finally, the Applicant (who has aiready refired from services on

31.07.2005) submitted a representation to the Govt. of India on 03.02.2009

(which was forwarded to Gowvt. of India, by the State Govt. of Arunachal

Pradesh, on 24.03.2009) before filing the present Original Application (on

29.06.2009) under section 19 of the Administrafive Tribunals Act, 1985;

wherein he has prayed as under :-

“8.1

8.2

83

8.4

8.5

That the Hon'ble Tribunal be pleased to direct the
respondents to hold review DPC so as to consider
induction/appointment of the applicant to the IFS
(AGMUT Cadre) with effect from 26.09.19%96 i.e., the
date when his junior Sri SJ Jongsam was
inducted/appointed to the said cadre.

That the Hon'ble Tribunal be pleased to direct the
respondents to consider grant of the benefit of
Junior Administrative Grade and Selection Grade
with effect from the year. 2001 and 2005
respectively, or the dates when Sri S J Jongsam, the
immediate junior of the applicant was granted the
said benefits. :

That the Communiqué dated 10.10.2008 be set
aside and quashed.

Costs of the application.

Any other relief (s) to which the applicant is entitled
as the Hon'ble Tribunal may deem fit and proper.”

6. ' Heard Mr. S. Dutta, learned counsel appearing for the

" Applicant; Mr. Gautam Baishya, learned Sr. Standing Counsel for the Union

of India and Mr. R. K. Dev Choudhury, learned Counsel for the State of

Arunachal Pradesh (to whom copies of this O.A. have already been

supplied) and perused the materials placed on %



7. By order dated 18.05.1998 of the Hon’ble High Court rendered in
CR No. 455/1993, the Applicant was to be given promotion retrospectively
w.ef. 28.11.1992 with all service benefits; which includes the right o be
considered for promotion at appropriate s’raée (d’r least when his juniors
received consideration for promotion) and, accordingly, the State Govt. (of

Arunachal Pradesh) and the Govt. of India ought to have acted promptly to

consider the case of the Applicant for nomination {for promotion to IFS) at

least with effect from the date his juniors were nominated/promoted to IFS,

by detqdiling a Review Committee. Since the State Govt. (of Arunachal

Pradesh) has, by now, repeatedly written to the Govt. of India (o consider
the case/representation of the Applicant to antedate his promotion to IFS), it

is now for the Govt. of Indig, UPSC & the State Govt. of Arunachal Pradesh to

detail a Review Committee to examine, refrospecfiVelv, as to whether the

Applicant could have been nominated at the time (26.09.1996} when_his

juniors in State Govl. Service were nominated/appointed to IFS and act

accordingly and, if required, by creating a temporary post (in IFS) from a

retrospective date and, as now claimed by the Applicant, also_consider his

| case for conferment of ‘Junior Administrative Grade' and Selection Grade

w.e.f. 2001 & 2005 respectively: as his un-disputed Junior {in State Service)

shri S. J. Jongsam got the said benefits during 2001 & 2005.

8. If has been alleged by the Applicant that instead of acting
plromptl;l, the Responden’rs are only satisfied by fransmitting & sitting over the
repeated représentafions of the App!icam‘ for years. It is the positive case of
fhe Applicant that no final orders have yet been passed by the Central
Govt. on his (Applicant) repeated representaﬁons. Copies of the letter

dated 10.10.2008 and 24.03.2009 {filed as Annexure-11 & Annexure- 13 ’rﬁ
o)
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‘0.A) of the State Govt. goes to show that Govt. of India has not reacted on

the prayers of the Applicant (to antedate his prémoﬁon, to IFS, to a date on

which his juniors got the promotion]) fill 10.10.2008/24.03.2009.

9. In the above said premises, without any waste of time, this
matter is remitted to the Respondents (Gévt. of India, UPSC & State Gov"r. of
Arunachal Pradesh) who should act promptly to consider the case of the
Applicani for his promotion to IFS from the dates (starting from 26.09.1996) his

juniors (in State Govt. Service) received promotion to IFS: by detailing a

Review Committee headed by UPSC and to grant him necessary relief, as

due and admissible under the Rules, by way of passing a reasoned order

within 120 dcys from the date of receipt of copy of this order.

10. Subject to above observations and directions, this case is
disposed of.
11. Send copies of this order to the Applicant and (to all the

Respondents (along with the copies of the Original Application) by

Registered Post and free copies 6f this order be also supplied to the:

'Advocates appearing for the parties.
| | etetlon

>

(MANORANJAN MOHANTY)
VICE-CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
(Application under Section 19 of the Administrative Tribunals Act, 1985)

. . -~
Title of the Case: 0.A.No. /35 12009

Shri Brajesh Chandra Das: | Applicant
-Versus-
Union of India & Ors: , Respondents
INDEX
Sl. No. Annexure Particulars Page No.
1. — Synopsis & List of Dates i—ii
2. Application : 1-10
3. - Verification 11
4. 1 Notification dated 26.09.1996 appointing persons to 12-13
the IFS (AGMUT) Cadre
5. 2 Judgment & Order dated 18.05.1998 passed by the | 14 -20
Hon'ble Gauhati High Court in Civil Rule No. 455 of
: 1993
6. 3 Order dated 24.06.1999 promoting the applicant to 21 - 22
the post of DCE with effect from 28.11,1992
7. 4 Communiqué dated 22.08.2005 forwarding applicant’s 23
representation to the respondent no. 2
8. 5 Order dated 28.06.2006 passed by the Hon’ble 24-25

Gauhati High Court in WA No. 36 of 2000 dismissing
the writ appeal :

9, 6 Representation dated 18.08.2006 submitted by the 26 - 27
applicant claiming induction/appointment to the IFS
(AGMUT) Cadre with retrospective effect

10. 7 Communiqué dated 07.09.2006 issued by respondent 28
no. 3 forwarding the applicant’s representation dated
18.08.2006 to the respondent no. 2

11, 8 Order dated 04.07.2007 granting the applicant the 29
benefit of seniority
12. 9 Representation dated 19.07.2007 submitted to the 30

respondent no. 2 claiming induction/appointment to
the IFS (AGMUT) Cadre with retrospective effect

13, 10 Reminder dated 25.11.2007 sent to the respondent 31-338 -
_ no. 3 & 4 on his earlier representation
14, 11 Communiqué dated 10.10.2008 issued by the 34
respondent no. 3 disposing of applicant’s
representation ‘
15. 12 Representation dated 03.02.2009 submitted to the 35-36

respondent no. 1 claiming induction/appointment to
, the IFS (AGMUT) Cadre with retrospective effect

- 16. 13 Communiqué dated 24.03.2009 issued by the 37
_ respondent State forwarding the applicant’s
. _ | representation dated 03.02.2009 to the respondent

no. 1 .
17. - VAKALATNAMA 38
18. --- NOTICE 39
Filed By: -
The Applicant
Date: 25.06.2009 Through: -

At
(Ms. Urna Dutta)
Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: AT GUWAHATI'

Title of the Case: Original Application No. j Xﬁ /2009
Shri Brajesh Chandra Das: ' Applicant
-Versus- \
Union of India & Ors: Respondents
SYNOPSIS

The applicant in this application challenges, amongst others, the legality and validity of the
impugned Communiqué dated 10.10.2008 (Annexure — 11) declining any responsibility of the
respondent State in the matter of induction/appointment of the applicant to the Indian Forest
Service (Arunachal Goa Mizoram and Union Territories Cadre) [in short, IFS (AGMUT Cadre)] with
retrospective effect. The application also challenges the inaction of the respondents in
considering his case for induction/appointment to the IFS (AGMUT Cadre) with effect from the
date 26.09.1996 i.e., the date when his juniors were so inducted/appointed and also the inaction

of the respondents in not considering payment of such consequential benefits to the applicant as

- would flow to him because of his such antedated induction/appointment.

LIST OF DATES
01.04.1970 : Applicant ('A’) appointed as Forest Ranger of the erstwhile North East
Frontier Agency (presently known as Arunachal Pradesh).
15.10.1980 - ‘A’ promoted as Assistant Conservator of Forest (in short, ACF) with
: effect from 20.02.1980 - He joined on 29.10.1980.
... Para4.2, Pg. 2
01.04.1981 One Sri SJ Jongsam was appointed as ACF through Direct Recruitment —
SJ Jongsam became immediate junior to applicant in the cadre of ACF.
... Para 4.3, Pg. 2
22.12.1988 Sri S) Jongsam was promoted as Deputy Conservator of Forest (State
' , _ Forest Service) [in short, DCF (SFS)].
28.11.1992 Five other persons were promoted as DCF (SFS) - Applicant was not
, promoted ignoring his seniority. .
- ... Para 4.5, Pq. 2
1993 - A apbroached Hon’ble Gauhati High Court in CR No. 455 of 1993 -
' Promotions of SJ Jongsam and others challenged.
... Para 4.6, Pg. 3
1996 . Respondent State nominated names of few SFS officers (all junior to ‘A’

except one Sri R Modi) for induction/appointment to the IFS (AGMUT
Cadre) - 'A’ not nominated presumably because of his lower seniority in
the seniority Tist. ' —

26.09.1996 Four persons including Sri S] Jongsam were appointed- to the IFS
: (AGMUT Cadre) - Except Sri R Modi all were junior to ‘A’

... Para 4.7 & 4.8, Pg. 3/Anx. 1, Pq. 12




-

18.05.1998

24.06.1999

18.08.2000

31.07.2005

22.08.2005

28.06.2006

18.08.2006

07.09.2006

04.07.2007

19.07.2007

25.11.2007

10.10.2008

03.02.2009

24.03.2009

not given,
P s

SR AR S

Centrai Administrative Tribunal

, 29 Jun 2008 .
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CR No. 455 of 1993 got disposed of — Direction given to promote ‘A’ with
effect from 28.11.2992 ‘and to maintain his seniority and give
consequential benefits.

... Para 4.9, Pg. 3/ Anx. 2, Pg. 14

‘A" promoted as DCF with effect from 28.11.1992 — Benefit of seniority

... Para 4.10, Pg. 4/ Anx. 3, Pg. 21

‘A’ appointed to the IFS (AGMUT) Cadre.
‘A’ retired from service as DCF (IFS).
...Para 4.13, Pg. 4

Respondent State forwarded representation filed by ‘A’ seeking
induction/nomination in the IFS (AGMUT Cadre) with retrospective effect
from 26.09.1996.

... Para 4.14, Pg. 4/ Anx. 4, Pg. 23

Hon'ble High’ Court dismissed WA No. 36 of 2000 filed by one Sri RK
Deuri and another against the Judgment and Order in Civil Rule No. 455
of 1993.

... Para 4.15, Pg. 5/Anx. 5, Pg. 24

‘A" filed representation to respondent no. 3 & 4 - Sought
induction/nomination in the IFS (AGMUT Cadre) with retrospective effect
from 26.09.1996 and other ancillary benefits.

R3 forwarded the representation to R2.
: ... Para 4.16, Pg. 5/
Anx. 6 & 7, Pg. 26 & 28

‘A" was granted benefit of seniority — Placed above Sri SJ Jongsam in the
seniority list dated 03.07.1993.
’ ... Para 4.17, Pg. 5/Anx. 8, Pg. 29

‘A" represented to R2 - Sought grant of benefits of antedated
induction/appointment to the IFS (AGMUT cadre).
... Para 4.18, Pg 5/Anx. 9, Pg. 30

‘A’ sent reminder on his representation.
... Para 4.19, Pg. 6/Anx. 10, Pg. 31

Respondent State issued impugned Communiqué avoiding any
responsibility in the matter.
... Para 4.20, Pg. 6/Anx. 11, Pg. 34

‘A’ represented to R1.

Special Secretary (E&F), Department of Environment & Forest,
Government of Arunachal Pradesh forwarded the representation to R1

... Para 4.21, Pq. 6/

Anx. 12 & 13, Pg. 35 & 37

KK K o ok ok ok ok K ok K K

§’$

%



B

oy

conS”
ol

Centra: Administrative TriGunal 2
2 9 Jun 2009 \%Id
: 1
’ ‘gwahati Bench |
\ T e !
§=:§
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3
GUWAHATI BENCH: GUWAHATI (\&
(Application under Section 19 of the Administrative Tribunals Act, 1985)
Original Application No. /25"/2009
BETWEEN: '

Shri Brajesh Chandra Das
Son of Late Ram Gopal Das
Geruapar, P.O. Sarupeta,
District: Barpeta, Assam
PIN - 781 318

- Applicant
-AND-

1. - The Union of India,
~ Represented by Secretary to the Government of India,
Ministry of Environment and Forest, Paryavaran Bhavan,
CGO Complex, Lodhi Road
New Delhi- 110 003

2. The Director (IFS Division)
Ministry of Environment and Forest, Paryavaran Bhavan,
CGO Complex, Lodhi Road y
New Delhi- 110 003 ‘

3. The Stdte of Arunachal Pradesh
Through the Principal Secretary to the
Government of Arunachal Pradesh,
Environment and Forest Department,
Itanagar - 791 111

4, The Principal Chief Conservator of Forest,
Arunachal Pradesh, Itanagar - 791 111

5. Union Public Service Commission
Through its Secretary
Dholpur House, New Delhi - 110 069

... Respondents

DETAILS OF THE APPLICATION

1. Particulars of the order (s) against which this application is made:

This application is made against non-consideration of the applicant’s case for

induction/appointment of his name to the Indian Forest Service (Arunachal
Goa Mizoram and Union Territories Cadre) [in short, IFS (AGMUT Cadre)] by
holding a review of the decision of the Departmental Promotion Committee (in
short, DPC) which led to appointment of his junior to the IFS (AGMUT Cadre)
by Notification dated 26.09.1996 ignoring his case. The application is also
against non-consideration of his case for payment of benefits consequential to
such induction/nomination.

e
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4.1

4.2

4.3

4.4

4.5
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Jurisdiction of the Tribunal:

The applicant declares that the subject matter of this application is within the

jurisdiction of this Hon’ble Tribunal.

Limitation: ,

The applicant further declares that this application is being filed within the
period of limitation as prescribed under Section 21 of the Administrative
Tribunals Act, 1985. ’

Facts of the Case:

That the applicant is a citizen of India and resident of the address given in the
cause title and as such, he is entitled to all the rights, protections and

privileges as guaranteed under the Constitution of India.

That on 01.04.1970 the applicant was initially appointed as Forest Ranger of
the erstwhile North East Frontier Agency (presently known as Arunachal
Pradesh). Thereafter, by Notification No. FOR/233/72/Pt/25453-505 dated
15.10.1980, he was promoted to the post of Assistant Conservator of Forest
(in short, ACF) with effect from 20.02.1980 and he joined to the said post on
29.10.1980.

That after promotion of the applicant as ACF, some other persons - including
one Sri S) Jongsam - were appointed as ACF through Direct Recruitment. The
said Sri S) Jongsam was appointed on 01.04.1981 and he became the
applicant’s immediate junior in the cadre of ACF.

That the post of Deputy Conservator of Forest (in short, DCF) is up next to
the post of ACF and is filled up by promotion of persons with eight years
service in the cadre of ACF. The post is manned by officers from State Forest
Service (in short, SFS) as well as Indian Forest Service (in short, IFS).
However, when vacancy exists in the cadre of IFS, such persons may be
nominated for induction/appointment to the IFS. Be stated that under Rule 5
of the IFS (Appointment by Promotion) Rules, 1966, the list of suitable

‘officers is prepared on the basis of seniority in the State Forest Service.

That by an order dated 22.12.1988, the respondent State promoted the said
Sri SJ Jongsam»as DCF (SFS) with effect from 01.08.1987, however, ignoring
the applicant’s seniority in the cadre of ACF and the recommendation of the

“ DPC in his favour. By yet another order dated 28.11.1992, the respondent

~
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State had again given promotion to five other persons as DCF (SFS)

notwithstanding applicant’s seniority over them.

That being aggrieved, the applicant had approached the Hon’ble Gauhati High
Court in a writ petition challenging the legality of the above said promotions.
The said writ petition was numbered as Civil Rule No. 455 of 1993.

That in the year 1996 the respondent State had nominated the names of few
State Forest Service Officers in the cadre of ACF/DCF (SFS), including Sri SJ
Jongsam, for appointment to the IFS (AGMUT Cadre). Such candidates were
holding various places from serial number 9 in the seniority list of ACF officers
as on 01.01.1983 published under no. 180/E-2/84/21316-364 dated
03.07.1993. It is stated thaf out of the persons so nominated, except for one
Sri R Modi (at serial number 9); all wefe junior to the applicant. In the said
seniority list Sri S Jongsam was placed at serial 20 and though erroneously,
the applicant was placed at serial 37. In such premise, the applicant was not
nominated ostensibly for the reason that on the basis of his lower seniority,

he was not considered to be within the zone of consideration. This was done,

"however, without considering the fact that the question of inter se seniority
- between the applicant, Sri SJ Jongsam (serial 20), Sri RK Deuri (serial 21)

and Sri S. Thirunavukarasu (serial 25), amongst others, were pending
adjudication between the Hon’ble High Court in Civil Rule No. 455 of 1993.

The applicant is not having a legible copy of the aforesaid seniority list
and as such is unable to enclose a copy thereof with this application. He
however, craves leave of this Hon'ble Tribunal to produce the same at

hearing, if need be.

That on consideration of the names so nominated, the respondents by
notification dated 26.09.1996 appointed four persons including Sri SJ
Jongsam - against the vacancies for the State of Arunachal Pradesh - to the
IFS (AGMUT Cadre). The persons so appointed were holding places at serial 9,
20, 21 and 25 in the seniority list of ACF as on 01.01.1983.
/ A copy of the aforesaid Notification dated '26.09.1996 is
annexed herewith as Annexure — 1.

That the Civil Rule No. 455 of 1993 was finally disposed of by the Hon'ble
High Court on 18.05.1998 and the respondent State was directed to give the
applicant’s promotion as DCF with effect from 28.11.1992 and pass necessary
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order maintaining his seniority and to give the applicant all service benefits of

the post including seniority.

A copy of the Judgment & Order dated 18.05.1998 passed by
the Hon'ble Gauhati High Court in Civil Rule No. 455 of 1993 is

annexed herewith as Annexure — 2,

That in compliance of the aforesaid order of the Hon’ble High Court, by Order
No. FOR 236/E(A)/93/22574-674 dated 24.06.1999, the respondent State
had promoted the applicant to the post of DCF with effect from 28.11.1992.

A copy of the aforesaid order dated 24.06.1999 is annexed
herewith as Annexure - 3.

That as against the Judgment & Order dated 18.05.1998 passed by the
Hon'ble Gauhati High Court in Civil Rule No. 455 of 1993, one Sri RK Deuri
and another had preferred an appeal viz. Writ Appeal No. 36 of 2000 before
the Division Bench of the Hon'ble Gauhati High Court.

That in such circumstance, the respondent State had not passed any order in
terms of the Judgment & Order dated 18.05.1998 in Civil Rule No. 455 of
1993 and thus, had not granted the benefit of seniority to the applicant.

That however, by a Notification No. 32012/1/93-1FS-1 dated 18.08.2000
issued by the respondent Union of India, the applicant was éppointed to the
IFS (AGMUT Cadre) subject to outcome of aforesaid Writ Appeal No. 36 of
2000. The applicant thereafter retired from service on 31.07.2005 in the
capacity of DCF (IFS). '

That consequent to his appointment to the IFS (AGMUT Cadre) by notification
dated 18.08.2000; the applicant submitted a representation to the
respondent no. 2 through the respondént State and prayed for his
induction/nomination in the IFS (AGMUT Cadre) with retrospective effect from
26.09.1996 i.e., the date when his junior Sri SJ Jonsam was appointed to the
IFS (AGMUT Cadre).The said representation of the applicant was however,
forwarded by the respondent State through communiqué under No. FOR
145/70/Vol.1/622-23 dated 22.08.2005.

A copy of the aforesaid Communiqué under No. FOR
145/70/Vol.1/622-23 dated 22.08.2005 is annexed herewith as
Annexure - 4,

%»y\/(\c/n\p,‘,lﬁ.ﬁ Do
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That the Writ Appeal No. 36 of 2000 was, however, dismissed on 28.06.2006
as infructuous by the Hon’ble Gauhati High Court.

A copy of the Order dated 28.06.2006 passed by the Hon’ble
Gauhati High Court in WA No. 36 of 2000 is annexed herewith

as Annexure - 5.

That after disposal of the aforesaid writ appeal, the applicant submitted a
representation dated 18.08.2006 to the respondent no. 3 and 4 with a copy
to the respondent no. 2 and sought for grant of the following:

(a) Appointment as DCF against cadre post of IFS allotted to
Arunachal Pradesh, ‘

(b) Induction/appointment of IFS senior time scale against
promotion quota with effect from 26.09.1996 (written as
26/9/06 in the representation),

(c) Restoration of junior administrative grade with effect from a
date when his juniors were granted the said grade,

(d) Restoration of selection grade with effect from a date when his
juniors were granted the said grade, and

(e) Release of all service and financial benefits.

The respondent no. 3 by communiqué dated 07.09.2006 had
forwarded the said representation of the applicant to the respondent no. 2.

A typed copy of the representation dated 18.08.2006 as well as
the Communiqué dated 07.09.2006 are annexed herewith as
Annexure - 6 & 7 respectively.

That thereafter, by Order under Memo No. FOR 236/E-2/93/Pt/20,651-80
dated 04.07.2007, the respondent State had granted to the applicant the
benefit 'of seniority and placed him above Sri S] Jongsam in the seniority list
published under no. 180/E-2/84/21316-364 dated 03.07.1993.

A copy of the aforesaid order dated 04.07.2007 is annexed
herewith as Annexure — 8.

That having not received any response on his représentation dated
18.08.2006 and also in view of grant of seniority in terms of the order dated
04.07.2007 aforesaid, the applicant submitted a representation dated
19.07.2007 to the respondent no. 2 claiming induction/appointment to the
IFS (AGMUT Cadre) with effect from the date when his junior Sri SJ Jongsam
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was so inducted/appointed. The applicaht also endorsed a copy of the said

representation to the respondent no. 3 & 4.

A copy of the aforesaid representation dated 19.07.2007 is

annexed herewith as Annexure - 9.

That the aforesaid representations of the applicant having failed to evoke any
positive response, he issued a reminder on 25.11.2007 to the respondent no. _
3 & 4 on the subject of his induction/appointment to the IFS (AGMUT Cadre)
with effect from the date when his junior Sri S] Jongsam was so
inducted/appointed.

A fyped copy of the aforesaid reminder dated 25.11.2007 is
enclosed herewith as Annexure — 10.

That thereafter on 07.11.2008, the Chief Conservator of Forests (A&V),
Government of Arunachal Pradesh issued a communiqué dated 10.10.2008
disposing of his representation and informing the applicaﬁt that his grievance
with regard to ‘induction/appointment to the IFS (AGMUT Cadre) with effect

- from the date when his junior Sri S] Jongsam was so inducted/appointed’

could be redressed only by Union of India. By the said communiqué the
applicant was also informed that payment of service benefits admissible under
the Rules would be considered only upon receipt of decision from Government
of India.

A copy of the aforesaid Communiqué dated 10.10.2008 is
enclosed herewith as Annexure — 11.

That in the aforesaid premise, the applicant took up the matter with the
respondent no. 1 through his representation dated 03.02.2009 and sought
relief. On 24.03.2009, the Special Secretary (E&F), Department of
Environment & Forest, Government of Arunachal Pradesh had forwarded the
said representation of the applicant to the respondent no. 1.

A typed copy of the representation dated 03.02.2009 as well as
the communiqué dated 24.03.2009 are annexed herewith as
Annexure - 12 & 13 respectively.

That the applicant states that in terms of the provisions of the IFS
(APPOINTMENT BY PROMOTION) REGULATIONS, 1966; the determination of
his seniority and consequential entitlement vis-a-vis Sri SJ Jongsam arid

?,,,ﬂ;,,_ Asnole Do
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others as in the Judgment & order dated 18.05.1993 of the Hon'ble High
Court in Civil \Rule No. 455 of 1993 and also in view of the consequential
orders passed by the respondent State on 24.06.1999 and 04.07.2007, he is
entitled to inclusion of his name in the list of suitable officers to be prepared
by the respondent State for induction/appointment into the IFS (AGMUT
Cadre) along with Sri S] Jongsam and others who were nominated by the
respondent State in the year 1996. Apart from his seniority over Sri SJ
Jongsam and others, the applicant was also otherwise eligible for such
consideration as by that time he had already put up more then eight years of
service as ACF. To facilitate this, the respondent State is under an obligation
to hold a review DPC to notionally nominate him along with the ACF/DCFs
(SFS) for the purpose of his induction/appointment to the IFS (AGMUT Cadre)
in the year 1996. The respondent no. 5, on the other hand, is also under such
obligation to consider the applicant’s candidature vis-a-vis the other
ACF/DCFs (SFS). In other words, the respondents are liable to antedate his
induction/appointment into the IFS (AGMUT Cadre) with effect from
26.09.1996 instead of 18.08.2000. The Communiqué dated 10.10.2008 is
therefore liable to be set aside.

That the applicant states that from the post of DCF the upward movements in
the time scale of pay, as applicable in his case, can be demonstrated as
follows: | |
DCF Selection Grade
| (After 4 years)
DCF Junior Administr:ative Grade
| (After 9 years)

ACF/DCF (SFS) -=~=rm==-m-- > = DCF (IFS) Senior Scale of Pay
Promotion

That the applicant states that in terms of the IFS (RECRUITMENT) RULES,
1966, on his induction/appointment to the IFS by way of promotion, he
becomes eligible to be placed in the senior scale of pay. Further, in terms of
the IFS (PAY) RULES, 1968 he becomes eligible to be placed in the Junior
Administrative Grade upon completion of 9 (nine) years from the year of
aliotment of the cadre post. That is to say, the applicant having been allotted
the post of DCF in the year 1992 became eligible for being placed in the
Junior Administrative Grade in the year 2001. The upward movement to
Selection Grade is permissible on completion of 4 (four) years in the Junior
Administrative Grade and thus, the applicant became entitled in the year
2005 for placement in the Selection Grade.

@MY‘_/L, Uadie b"b
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That the applicant states that his juniors - including Sri SJ Jongsam - got
promoted as DCF Selection Grade on 01.01.2005. But, forl' the erroneous and
delayed nomination of the applicant to the IFS (AGMUT Cadre) in the year
2000, he has been deprived of such benefits of promotion to the hiéher posts
and the scales of pay attached therewith. Thus, the applicant is also entitled
to be considered for such promotion though notionally, 'to the Junior
Administrative Grade in the year 2001 and to the DCF Selection Grade with
effect from 01.01.2005.

That the applicant states that there had been nothing adverse against him in

- the entire of his service record and as such, he is eligible for the purpose of

having his name nominated for induction/appointrhent into the IFS (AGMUT
Cadre) along with the ACF/DCFs (SFS) nominated in the year 1996. On such
nomination, the applicant is further entitled to the benefit of antedated
induction/appointment into the IFS (AGMUT Cadre) with effect from
26.09.1996 instead of 18.08.2000 and to grant all such consequential
benefits including monetary as would flow to him because of such antedated
induction/appointment.

That the applicant states that till date nothing has been done from the end of
the respondents to redress his grievance and hence this application for
appropriate relief. ‘

/

That this application is made bonafide andvfor the cause of justice.

Grounds for relief (s) with leqal provisions:

For that, the applicant - having put up more than eight years service as ACF
and further having been promoted as DCF - is entitled, in terms of the IFS
(Appointment by Promotioﬁ) Regulations, 1966 to have hislnameA nominated
for selection for induction}appointment into the IFS (AGMUT Cadre) along
with the other ACF/DCFs (SFS) nominated in the year 1996.

For that, in view of his seniority above Sri S] Jongsam. and others, the
respondents ought to have nominated his name for his induction/appointment
into the IFS (AGMUT Cadre) in the year 1996 and this having not been done,
the respondents are liable to hold a review DPC now so as to consider
induction/appointment of the applicant into the IFS (AGMUT Cadre) in the
year 1996 and the respondents are liable to be directed in this regard.

For that, the year 1992 being the year of allotment of the post of DCF to the
applicant, in terms of the IFS (PAY) RULES, 1968 read with the IFS

MY‘,AW‘)‘L«
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(RECRUITMENT) RULES, 1966, he is eligible for being placed in the Junior
Administrative Grade in the year 2001 and further to the Selection Grade in
the year 2005 and as such, the respondents are bound in law to consider
these aspects of the matter and pass appropriate orders in favour of the

applicant so as to grant him the appropriate scales of pay.

For that, the Communiqué dated 10.10.2008, in that it avoids the
responéibility of the respondent State in the matter, suffers from total non-
application of mind inasmuch as even under the IFS (Appointment by
Promotion) Regulations, 1966, it is the responsibility of the respondent State

to prepare a list of suitable officers for induction/appointment to the IFS

Cadre and in that view of the matter, the Communiqué dated 10.10.2008 is
liable to be declared arbitrary, illegal and thus set aside.

For that, in any view of thé matter the action of the respondents in not
considering the applicant’s case is illegal, unfair and unreasonable and thus,
they are liable to be directed in an appropriate manner by this Hon'ble

" Tribunal.

Details of remedies exhausted:

That the applicant declares that he has exhausted all the remedies available

to and there is no other alternative remedy than to file this application.

Matters not previously filed or pending with any other Court:

The applicant also declares that he has not previously filed any

- suit/application before any other Court/Tribunal pertaining to the subject

matter involved in this application nor any such suit/application is presently
pending before any other Court/Tribunal.

Relief (s) sought for:

Under the facts and circumstances stated above, the applicant humbly prays
that this Hon’ble Tribunal be Lpleased to admit this application, call for the
records of the case and issue notice to the respondents to show cause as to

why the relief (s) sought for in this application shall not be granted and on

perusal of the records and after hearing the parties on the cause or causes.

that may be shown, be pleased to grant the following relief(s):

That the Hon'ble Tribunal be pleased to direct the respondents to hold review
DPC so as to consider induction/appointment of the applicant to the IFS

=¢
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(AGMUT Cadre) with effect from 26.09.1996 i.e., the date when his junior Sri
SJ Jongsam was inducted/appointed to the said cadre.

That the Hon’ble Tribunal be pleased to direct the respondents to consider
grant of the benefit of Junior Administrative Grade and Selection Grade with
effect from the year 2001 and 2005 respectively, or the dates when Sri SJ
Jongsam, the immediate junior of the applicant was granted the said benefits.

That the Communiqué dated 10.10.2008 be set aside and quashed.

Costs of the application.

Any other relief (s) to which the applicant is entitled as the Hon'ble Tribunal
may deem fit and proper.

Interim order prayed for:

The applicant does not pray for any interim relief; however, the Hon'ble
Tribunal may be pleased to observe that subsistence of the present
application shall debar the respondents from considering his case.

The applicant files this application through advocate.

Particulars of the I.P.O

i)  1.P.O No. . @aF 352938,¢qF 352937, €aF 352939
i)  Date of issue 2¢.06.@9 |

iii) Issued from : G.P.O., Guwahati.

iv) Payable at : G.P.O., Guwahati.

List of enclosures:
As given in the index.
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VERIFICATION

I, Shri Brajesh Chandra Das, son of Late Ram Gopal Das, aged about 63
years, resident of Geruapar, P.O. Sarupeta, District: Barpeta, Assam, PIN - 781 318,
do hereby verify that the statements made in Paragraph 1 to 4 and 6 to 12 are true
to my knowledge and those made in Paragraph 5 are true to my legal advice and I

have not suppressed any material fact.

And 1 sign this verification on this the 23™ day of June 2009.

Signature
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( True cepy ) .

Fo NO. 32012/1/93-IFs I °
Government e¢f India %
Hinistry of Envirenment and Foercsts

Paryavaran Bhawan,

CGO Cemplex, Ledhi, Rf

New Delhi - 110003
Dated the '26tr; Sopt. 19964

NOTIFICATION

In erercise of the pewers c@nferred}by sub-rule (1) sf rule
8 ¢f the Mdizn Fercst Service ( Recruitment ) Rules, 1966 read with
sub-regulaticn (1) ef regulatien 9 ef the gndign F_erest Service
(Appointment by premetien ) Regulatiens, 1966, the President is please
tc appoint with immodiate-efféct'tbe~uhderhenti@ned twenty Officers of
the State Forest Service eof Arunnchal Erad¢sh; Mizeram and Andaman &
Nicebar Administratien, Genstitutent unit ef the Arunachal Pradesh-
Goz -Mizoram ond Unien Territeries (' AGMUT ) Cadre, te tho Indian . -
Forest Service against the existing vacancies and te allecate them te
the AGHMUT cadre ef the Indian Fercst Service under sub-rule (1) of rul

No.) Neme of the Offdegrs _ _ _ __ __ X _Dateof mirtn _ _ _ _ -
e e e e e P i SRS R 7
ARUNACHAL PRADESH s= '
01. R. Medi . o o 01-03-1947
02. S.J. Jengsam . 02-01-1955
03. R.K. Deert | - 01-03-1959
O%. S. Thirunavukarasu - O4=02-1954
MIZORAM = o |
0. R. Rezika ~ 01-04~1939
02. B. Suanzalang | 31-03-1955
03. P. Liankhama ) 01-03=-1949
O4. Laithangliana Murray  16-04+1959
05- Liankima Lailuna o 10-11-1961
05, Vanlalsawma : '01'03'1959
07. Hmingdaileova - 01-05-1959
ANDAMAN & NICOBAR ADMINISTRATION - | '
al8Shri : ‘
01. J.P. Misra ' 03=-07-1954
02. Rendhir Singh o 17-11-1938
03. M.P. Singh  08-12-1945
Ok. B.P. Singh R | e M P 2 J)
05. S.C. Mukhopadhyay e 26-10-1950 ~  K¥

06. Anutesh Guna o - 30-01-1949 M%ig:

07« George Jacob : 14-12-1952
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A Sel/ - (R. Sanchwal ). :
Undar Secro tary t@ the G@vt. @f India
Te .. N
- : T%'lf‘ f@mag@r’ : i 5 :‘:' o
Gavcrnmcnt of India. Press, .

e - - (Haryana) ( with é. cwy @f Hindi VCTSi@n)o

. N D_i:w tlnibh 'Ul-«.l:l L . oo d Dy . » Yo e . )
1« The ('illt,.; ‘Seere tary, G@vt @f‘ A.P., Itanagar. |
2. Yne Chiel Secre tazyg @vt @f‘ Miz@»ramy Aizawl,

4__53@ The. vaicf Secretary, G@vt, @f Mdaman & Niwbar, Pwrt Bliar.

¥

Lo The Principal Chicf C@nservatar @f Fer_sts, ..... AoPs Itanagar
. o with spare ~copies f@r t;he Officors cwncornode '

T 5e  The Prmci 32l Chief CWserVat@r @f F@I‘ests, Mizsram.

6y The ’Drml,iual Chief C@nscrvat@r of F@res ts, Andaman & Nicebar

Islands, Pert Bliar with t.he spare cwies for the O0fficers
cencerned,. | ‘

-

e, The hccountant General, A.P.. Itanagaro a

ot
!

i 8. The Accwmt“nt General, Mizm*am, Amawl. :
d SHE |

; 9o The Accountant Gcner&l, Andaman Nicmmar Islands, Pert Bliar,

[, 40. Tae o’*cI‘etaT’yg Unien Public Service C@mmissmner, Dhelpur
J. -~ House, Shahjahan, R@ad, Ncw Delhi. T
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The petitioner wccordinoly,Joined

of ACT on 29-10-80, The reSponﬁenﬁ°“ﬂ* 
. . ) g0

. R o
cdirect recruits andé were appointeg
. )

petitionesr, Respondents ﬁos.3;bnd 4<wcre arpointed

r -

a

S OACE on 1st April, 1981 ang reé @ndento Nos. S, 6,
l
a ) N

and 7 weve appointed on 6«11-81 31 1 82 and 1-11- 82

. ‘respectively. The post of Depu7

a Forest (iXZF in shs ) 15 e no<_ ok _‘ e fit’““f““;
. under the Rules, ;-
Ny s e . ' 5 ’ :
ECP ig pommdtted [
N o~ Yy 3 4 - I " - : L - i I ‘

ACF, Reswondent Mo, 3 sas promoted Esﬁmeputyﬂconservator L

: ]
, o o 3/"' R })
' - (-
h _ o s
5 .h&
I o

+ LA




.of Forest with cffecu from 1= 8 87 v1de order dated

Mr R P oarma,lcarncd Gov t ‘AdVbcate

l(| L . . . . -
at spme length, l§ i ': '—_ - <T*'*

T YYTTES; SverT &7
Cemrar Mmmistratiw Tnmn*”‘ S

j;](j‘/ 2 9 JUN:?OGQQQ i

“1*&1":3.*:“ e
uwa auBonch-

v

\ Bl

.'|
i i

t

22nd Decenmber,1988 and rcopohd@nts Noé 4uto 7 were - ;f‘j: o
“promoted to the post of DQDLty Conoérvator of Forest o ;—J . ”;
by notifications dated 28th: November,1992 though as_f;_:dd“x,:vﬁwé
per the seniority.list, all.xhe_abéke;%eﬂpondentsd ML_;:;flLM:dgi
were  junier to thevpetitionen Belng,@églicved, thé’imd:;. .

S i‘“’

cf the promotion of the respondeqtswﬁq§53.;o 7

‘overlooking  the genpuine claim of the petitioner as

‘ ‘N\L‘

being viglative of Aroicle 16 of the CJnStiEdtfonmof.-.M'.-: 4

India. The petitloner, in theﬂpetlpion'has ‘also Stated

L e

that one “hri B C Dov,who was juhloi;tp him in the

Seniority list, was 4150 promoted vide order dated.
. o ,_’I‘ H :

28%h Howesber,i99l only on'hiq”mr'rnF the Court, . -
. T - - x\. ﬁ . -
e respondents ~1led affld its.. In the -

'ClVfT—ﬁUlGTTESpondent

y P
1 K
—r—

Mo, 6,5hri K Tailong, died and aCCO dlﬁgly,hio name T

i5 Struck-off.. ReSpondents’ Ng .rlfonddﬁ 1n the:r

s<f:

£ daVLt + have Sudbed that Lhclprbmétlon of

respondents Nos,3 to 7 were mado~aftcr due selectlon

as per the Rules and, tnhLe£01e,

ement of Artic1e5'14 and 16\doesfo6£¢érise ReSpondents

-.'1/‘ 1

"-Af ‘1

1 and 2 ,further, admitted about the promotion of

Lt

Shri B C Dev,

+

1..

3. I have heard Mr Lahirﬁ learned senior -
-counsel oneaLlng on. behaWr of the petitioner‘
H A T
assisted by Shri a X Goowami ohri sc Dutta and .
1 fish

PRI

{ _-.____.._.._'

of Arupachal Pradesh as5is tedhby Mr B Chakraborty ﬁf*f{Tf;'*”

ot s

- ¥ Contd. ..4/5
1
] S ) (
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NP cCﬂn muAdrnmistﬁrﬁwwé.lmfu .
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| + ‘.2“3 JUN 2009 ;
iy o '{{Lvﬁm‘?@ﬂea’iiu
. k! bwahﬁu hemn J‘
4; L My Mt Labhird, lCarnedméﬁniorigounel appearing il i
' . l . ) .'
on behalf of the getit oner thouoh a Dromotee and ;e—;g@; ' ¥
febpanﬂntS‘NoS.B to 7 tlough direct recr its were 1“" {_g{i«,.%
v "““""-—---~-r-~ . N
merged into cne cadc™  on appointmenp qs ACF i e.,the L i

cadre of ACF. Sjnco the pctltiennr'wao e]igiblc Lo

for promotion, more So when thev
ouitable by the Dcmartmental Promo_ion leommittee.

Mr A K Goswami, the learned counSel C1ted ‘the examplp_

of Shri B C Dev who was also! a oromotee ACF -and, who" _E
4\ / '\,,- . . - 2
was also promoted - tow»h@ po°t~of~Eeputy—CenServator~~-~. )

of Forest vide Geovt, order datéd 28th‘Ngvemb er, 1992~—eﬁgﬁfg,§§a§3

Mr Goswami, the learned counoel,idrew my attention to'— tﬁjjf  ?;
the intcrnse,senio:it" 1i St whlc% Shéﬁs that whereas the _‘ ; »:ﬁ

‘ i A - , CoL T
respondents_ﬂo 3, 4,3 and 6 clong W1Ln one Shri M K 'l. é
Paiit,.ﬁere Shown : - » !‘ §

llo.7,5hri B C Dev,we

sepigrity List,

S, The learnad Govt;'AGVdcate;on the other hand’
‘ ‘ .
submd tted that rospondents No 3 Lo 7"Mere'given

‘promotion on1" on fhe bz i méfitw Althouoh the .~ ‘
. i : , f
AT S

1oarnvm Govi, “ivocate could Aot produce the complete

——
r \ —mm s - e,

. o -
oriqginal .recerds before thws Court, but has drawn my
: N ..
attenticn to 2 photeCopy:o “he;proce°d1ng of the~
‘ I Ea E ;
Dapartnme nLaW Promotion Committeggmeetlng held on
791.11 Ccctn ber,l1992 ;
_ C VRS
Arunachazl Pradesh Public Servi L
, S e
the cascs of Ass5tg, Conserva “¢
B . Lo A. h .‘._“-_/ !
L |
Contd, ..5/- E
: gm0 - ' :
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~5- INE N 12 e
Lot uwahahﬁench L
) R R St o ‘“""T ' T
- : gt emdia .;
of Deputy Conservator of FoﬁeSt‘ 1n thc Department T
: S . P
of Foresis, From the minutes of the proceedlng, it o sy 7
arpears that the Cormoittee cons 1dered the cases of
bwentyonsy off re I“P]Uu*ﬂqftﬂnt of!the pe“Ltioner
Loripromotion to the post o£ Loputy Conoervator of v
Forests ("CF in short), The- Conmimt’ [afte" examining g

- R
the records, ra2cnmmended namasr f&lcers from

,'g ’!
the generai categery and *houe 0

ke
;;'. - e
dry list Aalso COrtained ' §
(i.i:,,'f- .
the name of tho petitioner amoﬁd§t tl = ten offleersc

fom officors belongingto

N N S T T e d ) - m .3
Tl LDECHNuLaed 4.'.1}.)(35)., he Sa‘

e
A=Y

recommenied from Lhe general

B S J .
btionfGrade post - ' f

“ TS

6. “hNC poit of LCF is ai8

., -

and appointment of mambors of ‘~iserv1cc to the €

clection Grads is o ba made n coraultutlon with

. N L
the Board on the basis of merlt wi h duc regard to

~ co SRR o bl

Seniority as visioned in RUL@TZ‘

T
which reads. as foliowJ : iﬁ

"26. Selection . Grade. (Ib Appointment of i o
members oi the service ko the ‘selection '

glrade zhall be made in bonSultatJon with

the Board on the basi{s gf merit hlth due

legard to seniority, 4§w,
. . ,X,w :

2)  An officer with: thelmipimum eight R
years of service (in, time~swjﬂﬁugﬁ_pay0
shall be eligible for beingicohsidered T
for appointment to the %electlon’grade.

Provided that aGerCC 1 ~a; duty post or -
an equivalent post or. higher pOot under
Central Government, Govtﬁ of Arunachal
Pradesh or :in a State Ponest uerV1ce
5hall count towards oight .year- period

- Provided further Lhat where aperson is S
~ - considered for such anp&intment all persow .. TS
. D3 senior to him (in’ thc timc Scale of pay) - IR
.. : Shall also be conoidered“lfgthe Seniors -
have succes Sfully completed probation and

they have comploted SL&gyears Service in T
the grade. <

»

% Contdq .a06/."‘
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after he was found oligio’n for;p

Grromotirey the chL-_one

,,-

2 9 JUN

mavﬁ
Centrai Mmmlstmﬁw LI

v@}Hﬂ# .
uwghmrbm

.
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7o

o
o

points eémerge

-

Fi

-

dents ¥os.3 to 7 in the Gradation list R

-~

my

The :L1e or Dromotion to a oelection Graﬂ

post Sﬁipulabos ‘merit with due neg

@rd £

Stly, the octitioncr Waa scnior to rQSpon—

wasweﬁfifled'fogh

4

B ’ IR
Senior to other respondents , H&”

’Promoﬁion to the post of DCF as |per the. hﬁléS.AThéﬁrékv
. -1‘ v

| thi

apart, by this’ time Shri p C Dcvéwho\wau Junior tO‘”'

him/unt Mon’\r, was alscg promotefﬁ

?8 ll 9%,

8. on overall COnavdcration

and circumsta JCQf, I do\not find

for ignoring the case of uhc anl_

v

»*milarty placad’ Migrb e-pvr*ﬁﬁ,

promoted with effect from 28—11_-—.‘9
T

2

Junior to him , “hen thm,EEpartm.]”

Commi tten found ithe Qnt‘LlODCL ngglﬁl"
. , : g

his name for promotion, th re Wasxﬂe&reaSOn for not
The r03ponJonk°
tOICOﬁQJdcr the c1¢e of

Rul 23 and i 1h]

)
03
o}
D)
[
5 -

-_and recommended
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made above, The regpondents uhall ala a aPe into

Censideration che ze

’

the petitionenﬁ,:

“and Shall pasas

The petitioner ohall

~

be eht;tleaﬁfp

of the post incluﬁingASGnioriﬁyj
. L1t

~The petition is’ allo ed
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“in the pey scelm of Ry 2200~75-2300-EB-100-4000/-? oMo’ we Bofo
28/11/92 ageinast the post of - Dsputy C@nsar star -of -Foresta(

] Cem"‘" Admmistra

GOVEANMENT (‘F AR U"‘I\CHAL Pﬂ &DESH \
DEP ARTHENT OF wVIRUNhENT & FURESTQ o
¢ l ) I '
R e ) | ’\?z/ ¢ 2'3 Juw 208 I
n R pER n >;h }'

i ‘/;fnﬂ A
?he Governor of Arunachal ?radaah is, pleaaadaﬁo erdes
pxorm;xuw of Shri B.C. Das, Asstlo’ Congervatox of Forests: {sES)

croaied temposarily Tor the period w.eofxdE“?B/11/92 to-3178/97;
vide order NeofFoz 236/EwA/93/22473¢573 da?ed 24th Juna/99o’

!

fnd wharaas, the tamporary poat»of Dmputy COnaervato
of Forests (SFS) &n the pey scals of Ry 2200-75-2800-&8-100-4000/-
hag-been craated for the gp ecific pexiod om‘28/11/92 ta*
31/8/97, therefore, Shxd BoCo DaspﬂSF:W s entestaina R
Conservatoz of Feresia (SFS) wasefs g t .the .vacangy
gaused dus to retirement ofaShri S) from gerv
woaefrom 31/8/%7 (Aﬂ)o

eh*w ssugs in purauancaxo? and in compllanca uith
judgsment and “Xdui dated 18/5/98 of tha Honlble High Ccurt,
auwcnhu; in Giyil Ruls No.485 of 1993,\5nr; B.Co.Das, Vrs tha]
AoP. Forcet Departments snd others and. Lsc with ‘the - concurxanca

'/;t

of the Finence Depariment, Govie ofuﬁ ”lda 0.0. Na. 676 :
datod 174799, L SRS B - 3
; . . ' . ’ ) Sd/“ 'd B. Mathswa ) ‘Ct

o _ Principal -Sgerstsry 6ﬁnvironmant &Eoreata)fg
o ;AaP .-nItsnager. & : ’:IE
) . l .“ ‘ ‘ N ‘.1'e .
Nammmﬁmwfmr¢<236/E£&)/93/22574°674 :Qaiéd 24A5/99¢ £
- S : l:O

Copy 9 3m

{1, ths &ccauntant Gensral (ﬂcccunta),
Shillongs ; - ‘,_;,:

o

2, The crcuaay to Han'ble uevernor..AeP».Itahagaroﬂr)

3, 'Iheo Smcxsta:v 1+ Wun‘ble Chlaf Hxnistax, Ao P. Itanagaro
4, Tha FoSe %o Honihbls “inlstex (c&f), & Po Itanagaro

5, Tha PaSe 10 Ehxef Speratary Ae Pa Ltanagar. v
T . -

6, Thy Cﬁwm s;orer (Financa) Gﬂvt;1o% A.P. Itanagar°

-4,.;.....« .

R USSR
. Tne Undex gacrmtary (Flnanca)o 50“*° Of A P' Itanagaro' .

~ - S
o

8. The Chx,f Conssrvator of rorestm, wildlmf39 A,P, Itanegar,

ihe Lhis? tonaservetnx of Farastem(REV) Ae p'Etanagaro

10, ALL rﬁnvr%VGtor of Fu*astag'A P»g,

1, ALL Divisional rclast Bfflcaxs,}kJP. o
§ 2 Thu Fisld Dirsctor, anjmct Tigar MiBUa
13, The Principal, A.Pe #nreat Schoul, Roing.'

1 4o Ths B‘;fo Ehisf Uildl. ;B \Téurdengl:i'

. Fths Dirscior of counts & araéau:iaa; Cav». iof A P. Nahaxla gung -

y ) ,j’. \ l-; : [;Qntdo?/20.coo .
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$7. ALl Brancheg of this office@
18, . Mestor copy Tiles
19o Ten {10} spare copilsgq
20c. Personsl file of officers coheernsds
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uOVERNMENm UF AKU&Auth PnAthH ;y_,
DEPARTHENT OF ENVIHONAENT & FuanT° "'l'
: : ITANAGIU( L Ve

30, FOR 145 /70/ VoL 1 @gyzkﬁ?)

To ' . ) - . o
The Director . -~u(g:: o
y of Environment | & boreuLJ, E

Mind str
Govt. of India New Lelhi (R PP .

of. the IFC AGMUT cadre with

Inducti on/appointmcnt

Subs-
retrosya" ive eff‘er‘tr ; 4 L 1 :
Ref i~ representation of Shri BC Das,-IEs;AcmﬁT.' |  ”
Sir, . L S .“ :
./tor above On - the subaec" I am directed ;

CooaMith péference; .
/el forward herewith a representation spbmlttedab? Shri BC Das, fg4

IFS, AGHUT for his lnduction/appointment in;ILS AGWUT cadre
with retrospective affect W.e. from'26/9/96 from date’ his
Sfication

auniors wepe -promoted o IFS. vide: your noti
gementro

~I dated 26/9/1996 as. per jud

1/93-1FS
‘ Court in Civil Rule Nowhoo: of 1993, In
.- %o Lnﬁorm you that Shri BC Das“gS[;m%’ ;

'cédré vide your nothication NO-¢. A5
- 23/11/2000 v, e.from xs/s/vcoo subject to_ﬂ cof
T No.36/2000° sn-CLvil Rule Mo L55/93 and Sii) WP(F) ‘Mo, 2112/200}
4n Cuwahatd High Court. The photo COp‘os oL above:- 3udgement

n dated 26/9/ G;Qnd dated =

o - along with your notificatio 5 )
2%/41 /2000 are 156 eficlosed’ hercwith for*favour of necessaryi ! y
action, = - g ) » o 5

L L ' . g
. . B -

Enclos As above.

et S
- ' ArunnchalP ﬂd sh"Itanaga

Shri B
circle;.Eande”dewa.‘T";j-‘
' ",x:x._.‘ -‘-//
i#FEﬁIEﬁﬂﬁﬁfﬁdﬁ w:&nxnff ‘
Gfamm Mmm I&va ‘ﬁ'ﬂmmé |
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By

Sulb 1~ fnduction {fdprointment of the i 48

ANNEXURE - 6

- v P2 3
A S [ L= \@{4—’

Registered /D

3
R
;'1

tk
“Phe ¥ frincipal chiel Unnservator of Fores »% il
Angd Principal Becreinry (Bav. & Fores s) i‘ . )
Govi. of Avunscbal {radesh, Htanagar | fi .
i'J 1 5‘
I
15 AGT

\/HJT cadre with
1y jUEHOK‘S have

e

®_
‘*’:

e e

— ~ u
retrospective oficet from the da IL‘ ! he
Been appoeinted with further p;‘a}i’ln

A 0

Eioswemmtay with finangial

K
!l};i
e

dion dated U7/05 forwardedd
3 i I
IR

4

1‘“

e ,c;:f_ Si"

i
en i in pay ctc.

Ref - 1) i Conservator of

felypits e

7;}10 WAC/53/94/ .

NS TEY i
. D ZITHOS ; j nf‘
' . [ 3 o e
2} Your Mo. Fot 145/70/VOl- 3/62”’-23 dt.: 2{8/05 —
7 s X ’ 1} B I‘i( 1 -
3y My Application dt. 22/11/05 L 13: i « :
4) nv Applicdtion di 24/2/00 | :;i? b ' :
) ’ RS EE
f, l{ : .
1 i,l ¢ ' )
~ v Al . ~
Sir, , Eﬂ ‘i‘ .

!, .
Please refer to the above cifed letters, 1 am ei clo;mg herewith the
putcome of ?*e’f/‘\k Mo. 3672008 in Civit Rule No. ‘ 455/93 pa‘;sed by the

Jvu‘\_ >»va .
Tlearned two beatheagndpes, Guwahati Hig,h Ci}ult on 28/06/66 for

Savour of yom catly nt =f«mary action. Sinc c ﬂm Vi\’l‘itf appegal-has been

defeated and stand

.

“Guwahatl High Court, You are ru;vested to zcstme my rightfu} claims

g

as beiow on the basis of the judgement uf lcan‘ned smgk judge of
Guwahati High Court dt. 18th of May, }998 0? Clvxl Rule No. 455 of
1893, giving me servi u B4 \ncixi;ﬂ of the- post mdudmg semonty over

| PR

. %a

) Appoiniment {of SFS ofiic u) to ofhcxate as Deputy C(mser-
vator of Forests mms”“& the cadre post of fH<S aiioied to Arunachal
Pradesh as was appointed to my juniors. L ‘.‘

i) induction/Appointment of IFS seni g}r ‘time scale against
pﬁ“emotion gquota w.e.l. a date to the mducuon/ appointment of my
juniors in service ua 26/%/06 "

. % . % 1S ; s

emas "y . . . - Ce e . ot ,.J 1

iii) Restoring mmwz*%dmzx'zas(trutn\/c sgmdp w.e. f. a datc of my
juniers have besn granicd | P

V) Bestorsiion of selection grade wel aic iaﬁ:c my juniors hé?e\\‘_g_"

R
&;Xyg\ mm@vﬁ?ﬁﬁwv
M Centra1 Adminlstristivis Tribin.

@J _ Jiie e e
3 il ;’ i
| A28 §
! SRR i T R *
0 Guwahai B b ,f
.:t i 3 ' ' T -

o1 :



of o seovice and financit

promotion of myll

’

Mo ;6/200‘0 in Ci vui Rule No 455/

Guwi zhaﬁf' Hi ih Eourt (Copy al-

\

fester i 22/1 I,/{BS‘, as mmst!xoned m the Govt. of
3’7%2/1/@3 IFS

F o el 3 M sy ga A I I TR T Ve b A |
jd(ii&i, Kiinisi Yor ALy & Forest’s letter No., 4 -3 dt 23/
II‘
e T Lo . e P
L2000 does not survive snd owril appeal m(‘ Wi zﬁ: petition has been
N )
PR - T . e Yoo i o
dismnissed as Y €580, o
I

if<nzﬁﬁ]§&t

153 (, Dd‘ i,

S (Retd.)

e | - - P.(J.-,_,Samp?h (Gcmnpaf)

Pin -. @1518
Dist.r EE brpem (ASOW%)
LA
! ’ o
Registere /‘\/i} a
Copy fo - The BDirector i"‘»...ifézﬁeér-_;"ss“y of ﬁ%ﬁmféa."(_,nnmm% and E*oxuts Gov

s

'mﬂ nu:essa ry ‘actmn.
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. GOVE “RNMENT OF ARUNACHAL PRADLSH
Dl TP ARTMENT OF ENVIRONMENT AND FORESTS

ITANAGAR
NO.FOR.145/70/Vol-l 22 Q2D | g;anggag, d;ated}{iept, 2006
To A t BEDUNE ‘
. The 2ireston, (15 Division), ‘
B Winisiry of Bn wvironment and Forests { :
Govt. of India ‘ ‘ Lo
Paryavaran Bhawan, CGO Complex D
Lodhi Road, New Delhi o g g
Sub: ~ Induction/ A.}jpo'mtment of the IFS (AGMUT) Cadre w1th retrospectwe effect
Ref: . Representation of Shri B.C.Das, IFS (Rtd) dated 18-08-2006
2. This if - No. FOR. 1145/70/Vol- 1/622-23 dated 22-08-2005.
Sir, ‘ % : i"

Wxt\ reference to above, [ am dxrected to *forward herewith a representation

dated 18-08-2006 'xlonﬁthh cony of the Judgment dated 28 06-2006 in WA. N036/2000 of

Hon’ble Guahatt High Cou ubmmed by Shri B.C. Das 1FS (th) for your information and -

needful please. In fhis connection it may be mentioned" here that Shrl B.C Das, IFS (RTD) was
appointed in IFS Cadre vide your notification No. A- 32012/1/93-IFS-I dated 23- 11-2000, with
effect from 18-05- ”OOO subject to out come of (i) WP(C ). 36/2000 in Civil Rule No.455/93 and
(i) WP(C ) NO. 21 ?/2000 in Guahau High Comt The p\ oto-copies of said Judgments
alongw1th Notification dated 26/09/1996 and. dated 23/ 11/2000 were sent t0 you v1c;§§é:;”gie
letter NO. FOR.. 143/70/\/0 1-1/622-23 dated 22- 08 05 whlch ‘may please’ be " to.

Encl: As stated: . '
Yours faithfully,

s - - . 3 : (Kamal Datta)
/ ) | , o Joint Secretary (E&F)
\.Lopy to Shri B.C. Das, IFS (Rtd) P.O. Saru peta(Geiuapar)' ' V :

Dist —Barpeta. Ly
Pin -781318, Assam i . :
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~29- ANNEXURE-3 \
,1 ' / : )
GOVERNMENT ARUI\‘I'\(;‘E:IM_{ PRADESH
DEPARTMENT OF ENVIRONMENT & FORESTS
JVANAGAR ’ . -

ORDER

1

Wheress Shri Drajesh Chandra Das. the then Assistant Conservator of Forests filed a

t 100

cvee Betare [ron e i ieh Cort Coweahail viae Cuase o Cihvil Rule 455 ot 07 Cor s
case betore Hon hoodneh Lol Guwahall vide cuse No. Civil muiv 455 o1 1YY 101 His

P

promotion and SCHOTILY. i
‘|

And whereas Hon'ble High Court, Guwahali. »1dc Judgcmem datcd 18/0"\/1998

dirceted the Responstent Authority 1o promote thc, officer w.e e.f. 28, 11.1992 wnh JH service.
P

benefits of the post including seniority. 1

vod whereas in complianee (o the Hon blw Hmh Court’s Order, Shri Brajcsh
i
Chandra Das was promoted (o the post of Dy. Consu\unor offotcsls (SES) w.e.f. 28.11.1992

vide Order No. FOR. 236/E (A)93/22 574-074 d (’lk,d 1}(().]9)‘), and whereas no order has

e
; |
-

been issucd in regatd to his Seniority.

-~

‘A ~

Now, therelure, the Senjority of Shri ijcsh C Ium‘dm Das is fixed above Shri S.J»
e : i . -
Jongsany. The Senronty st as published vide N b, 180/1-2/84/21316-364  dated

03.07 1993 stands moa Hited to that extent.

|
- R
Sl Sd-
S
‘ s (M.B. Lal)
t . Principal Secretary- (E&F)
R
A , .
A SN YN vy EES! ( iy "?.7 C’/ i ! : ‘ / O]/
Tenvo No. *(J'u. I3/ E-2/93/P 0 U L Jtanagar dated, 20607.
Copy tor Cd
o
l. The Dircctor, TFS, de& of Indm,, Mmlstry of Envt. & Forests,
/ Paryavaran Bhawan, Lodi Road, CGO Complex, New Delhi. -
v All concerned Assistant Conservator ofForesls '
3. The Senior Govt. Advocate, (“uwahatx 'High Court, Guwahati.
4, Olfice Order Pad. b
kv y,i S - : i
) i . ﬁ&‘}\ -Qa({r,:—" {1 -
Shei Brajesh Chandra Das, ’ S e &’*I“rf"&}
PO Sarupeta ((;umpn) ‘ B (T. Gapak)
Dist: Barpeta ¢l Joint Secrctary (&)

Assam-781318

.. ADrive DAWRDERORDER doe : _kéf\‘ } 3 ﬂ 7 ry—-

Centrar Admmistmdva Tnbu na.

iowd i B L o T T L A sl

: - B .\, 29JUN2009 |
¥ YRTETED ~‘e@rmﬁa ! \
‘ ‘Guwahati Bench J

\
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U200 AmNEXURE-9 S

i SEETATT

W o
Wegistered

The Diveetor I°S Division T 7
M inis[}'y of Environment & Forests

Govt. of India. -

Parayavaran Bhawan, Lodhi Road,

) C.G.0. Complex; New Delhi.

Sub.:- Ind tction/Appoitment of the IES (AGMUT) cadre from the date juniors

were inducted/appointed, " .

. .

Rel:-Govt ol Arunachal Pradesh, De'pax'lm’cnt oI‘Environmem & Forests, I;-l-ahagars

memo No. FOR.236/E-2/93/pt/651-80 dt 04/‘057/2'(_)07 o
Sir, ' o i | |

Please refer to the above cited Govt, of‘_/\iﬁ'u{mchzll Pradesh, Departiment of
Environment al Forests, lanagar’s letter No cited abgve (Copy enclosed) where in
the seniority of mihe is fixed above Shri S.J. J.ong_san;]. Therefore you are requested
to issue order in favour of me accordingly giving all service benifits from time to
time given to my juniors with the direction to pﬂrzoviide;me financial beniﬁts.l{nvolved
from time to time as was intimated to you vide mj letter dt.. 18/8/06 which was
forwarded to you by Govt, of Arunachal Prad-;es}‘]t E&F, Itanagar vide No. FOR,
145/70/Vot. 1/328-29 dt. 07.09.2000., R T

. Anearly action is requested. , |
3y QY L -
T o Aol : L . S
| ’ Yours faithfully — »
Lo

| JM/)\’% el

o B.C.Das IFS (Retd)
PO Sarupeta, Geruapar

- . Dist.- Barpeta (Assam) -

; Registered

i
. i

Copy to:- The Principal Chicef Conservator of}?g)l"fests and
| Principal Seeretary (5 & F) .

. Gove ol Arunachial Pradesh, Ianagar for vzflvour o!‘mf‘oymnlion&
hecessary action. Heis requested to issu:é\oﬁ’d_ers l'ega‘rdi‘ng appointment .
- of SFS officer to officiate ag Deputy Conservator of Forests against the
Cadre Post of IFS alloted to Arunachal Pra:\desh In favour of me as was

appointed to my juniors from time (o time and provide financial benifit

at the carliest. \ :, [t s '

Centra) Administrative Tribu.

. W ‘ 29 g
L S Bene
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ANNEXURE-10

To,
The PCCF and Principal Secretary (E&F),
Govt. of Arunachal Pradesh,

Itanagar.

Sub: Induction/appointment and further promotion of the IFS (AGMUT) cadre from

the date of my juniors were inducted/ appointed/promoted.

Ref: (i) My representation dt 18/08/2006
(ii) Your No. FOR/145/70/Vol.-1/328-29 dt. 07/09/06
(iii) Your Memo No. FOR 236/E-2/93/Pt/20651-80. dt. 04/07/2007
(iv) My representation dt 19/07/2007

Sir,

Please refer to your Memo No. FOR 236/E-2/93/Pt/20651-80. dt. 04/07/2007,
through you have restored my seniority very lately, but you have not given me the service
benefits of the post yet which are enjoyed by my juniors since long. So you are requested
to give me service benefits of the post already enjoyed by my juniors by issuing /
persuade for issuing the following orders from Govt. of India expeditiously from the date
when my Juniors are allowed to avail the benefits.

4)) Appbintment (of SFS Officers) to officiate as Deputy Conservator of Forests
against the cadre post of IFS allotted to Arunachal Pradesh, since my juniors were
appointed on purely temporary basis from'time to time giving one day break. For
example an order issued under Memo no. FOR 410/E-2/81/3458-548 dt. 22/02 /1994

(copy enclosed) may be referred to.

(II)  Induction / appointment of IFS senior times scale against promotion quota w.e.f. a
date to the induction /appointment of my Juniors vide G.O.1, Ministry of Environment
' and Forests, Paryavaran Bhavan, N. Delhi’s notification F.no.32012/1/93-1FS/dt. 26"
Sept. 1996.

(IT1)  Restoration of junior Administrative grade (in pay scale of Rs. 12000-375-16,000/
pm after completion of 9 years service from the year of allotment) w.e.f. a date of my

juniors have been granted.

i, = _' h
| | TR T Y
LRl i st e

29 Jm o
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Mo

(IV)  Restoration of selection grade w.e.f. 01/01/05 (in the payscale of Rs.14,300....... )

the date of my juniors have been promoted.

Hence, you are once again requested to give service benefits of the post

expeditiously w.e.f. the date of availing the same by my Juniors.

Yours faithfully,
Enclo: As stated above. Sd/ (illegible)
25.11.07
(B.C. Das) IFS (Retd)
P.O:- Sarupeta
Geruapar, Dist:- Barpeta
Assarﬂ, 781318

Copy to: (I) The Director IFS Division Ministry of Environment and Forests,
Govt. of India for favour of information and necessary action. He is
requested to refer to the letters under references, which were endorsed to

him and issue necessary orders expeditiously.
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‘\ : QO\IRwMIVIOlARUNA(HALPRAD[SI

DEPARTMENT OF ENVIRONMENT AND I'ORJ:STS
H/\N/\G/\R '
NCLFOR 7236/5-293/01 377 (8= . ltanagar, dated, | |- October 2008
& \ ’ -
I'a 4
Shri 3.C. Das. : o
.0O. Sarupcta, Geruapar, e ,
Diste Barpeta, Assam. ' e ST o T T _
. . . - 4;.. ‘ 'g"
Sub: Induction/ appointment and further pxomonon ofthe IFS (AGMUT) cadrc
from t e date of your junior were 1nductcd/‘xppomtment/plomotcd
t
Ref: Your letier dated 25-11-2007 - , | R ;
Sir, i
Wilh referénce to your letter cited abovc it is to inform that your lcpresematlon
dated 10-08-2006 clammw induction to IFS w.e.from 26-09-1996 in accordance with the
Juduncnt of dated 28-06-2006 in W.A. No, 36/2000 agairist judgr aént of dated 18-05-1998
in civil Rule No. 455/1993 was forwarded to the lMlmstry of Ep¥ironment and Forests vide
letter No. FOR -145/70/vol-1/1328-29 dated 0;7 -09- 7006 The Ministry has also been
requested vide this office feller N()/'NG/I 2/9)/[’[/279 31 dated 24-04-2007 to refer to your
representation dated 24-02-2000 dnd 27-10- 2006 addressed (0 the Ministry of Environment
and Forests with copies 1o (his office, but no decmon has so far been received. Your
pl()mul'()n (o IS Tadre from the State Cadre with retrospectwe effect can be done by the
Union of India only in accordance wilth IFS (Appointment by Promotion) Regulatxp_rﬁ
i 1966, The Service benelits as admissible (0 you under rules will be-consideredon reccipt of.
(he Decision Imm the (;()\l ol India, e : - B
g -~ : . " i , )
' L . ' Yours fail'hfully,/
. : L
49"” /
(T tiday )
(,h]cI Conscrvator of Forests (A&\’)
- Govt. of Arunachal Pradesh.*”
Copy o : :
The Divector (11FS D \lsmn) Ministry of anuonmem and F orests, Govt. of India. In
this connection this office letter No. FOR/236/E-2/93/P1/229-31- dated 24-04-2007 may
kindly be referred to and the decision of the Govt. of]ndn may kmdly be communicated.
(T. Millang)
- Chlef Conscwatm of Forests (A&V)
. , < Govt. ofArunachal Pradesh.
M ‘ CentrazAdmmisfrat?w mr,u..l:‘
- IS Nl Y eneral ' W ‘f : y .
5 ' . : S “ _ ’ i
| o 29JUN2009
9 , - . '

MRS Ardts
Cu_w_a@a}i Bench
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The Secretary | S .
. \ . ; . . . N
Govt. of India : %‘»@A p Lo -

Ministry of Environmentand I orests I e
#  Paryavaran Bhawan :

C.G.0. Complex, Lodhi Road
New Delhi-110003

(Through Proper Channel) . SN Ny ~~ e

Sub:- Induction/appointm ent of the IFS AGMUT Cadre with restrospective effect from the date

when juniors have been inducted/appointed with all service benefits of the post.

Ref:- Govt. of Arunachal Pradesh’s Order issued under Mefno No. FOB.236/E-2/93/ PU20657-

80 dt. 04/07/2007 and judgment and order in Civil Rule No 455/93 dt. 18.5.98

1mR imentation there: ot

2\

Sir, | T S
" In inviting a reference to the order issued under Memo No. 236/E 2/93/Pt/20657-807dt.
04/07/2007 (Annexure ‘Al along with ordel issued unde1 Memo No. 236/E(A)/93/22574-674
dt. 24/6/99 (Annexure ‘B’) and seniority list published V1de No 180/E 2/84/21,316-364 dt. 03/
07/1993 (Annexure ‘C’) and judgment and order in Civil Rule No 455/93 dt. 18.5.98 of Guwahati
Hrgh Court (Annexure ‘D) and out come of WANo. 36/2000 in C1v11 Rule No. 455/93 passed by

‘learned two judge Bench dt. 28.6.06 (Annexure ‘E’), the Govt of Arunachal Pradesh has not imple-

mented his order at Annexure ‘A’ or persued for 1mp1eme1’1tauon and pertlally 1mplementel the
judgment and order of Civil Rule 455/93 dt 18.5.98.1In tlnsllegnds lots of correspondance were
made to (i) the Peck & Principal Secretary Envioronment and Fo1ests Govt. of Arunachal Pradesh
and-(i1) The Duector JFS Division, Ministry of Envnonment anﬂ ‘Forests, Govt. of India, Paryavan
Bhawan Lodhi Rmd CGO Complex, New Delhi vide my ; 1ette1 dt 18/8/06 (Annexure ‘F’) which
was forwarded to the Director 1FS Division by the Govt. ofArunachal Pradesh vide No. 145/90/
Vo/ 1/328 dt. 7.9.06 (Annexure ‘G’) and my letter dt. 19/7/07 (Annexure ‘H’ )25 11.07 (Annexure
Ty N _

Please refer to my letter dt. 25.11.07 (Annexure ‘I) you a;rre requestedto give me following

service benefits from the date when my junior Shri S,J J’ongéam, Shri R.K. Deori and Shri S,

- Thirunavukarasu are allowed to avail the benefits. S

(i) Appointment (of SFS officers) to official as deputy Conservetor of Forests agamst the

- cadre post of IFS allowed to Arunachal Pradesh, since my Jumors were appointed on purely tempo-

“rar y basrs from time to time giving one day break Annexure’ J ’

Gomiral Adminiain

2 8 JUN
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(ii) Induction/appointment of the senior time scale égainst promotion quota w.e.f.a date to
tHe in’c’iuctbn/mpoiutmult of my juniors Vi>de G.O.L Ministry of Env. and Forests, Paryavaran
Bhawan New-Delhi’s intification F.No. 32012/1/93 IFSI dt. 26th Sept, 1996 (Annexure ‘K’). |
(iif) Restorationof Junior Administr ative grde In the Pay scale of Rs. 12000/- 375-16000/

- P.M. after completion of 9 years service from the year of allotment (1992) w.e.f. a date of my

juniors have been granted. - ' o T
(iv) Restoration of selection grade w.e.f. 01/01/05 (m the pay scale of 14300/ .........
the date of my juniors have been promoted. '
Please issue necessary orders on the above points (ii),i (111) and (iv) and direct PCCFE.

[tanagar for issueg-Orders on (i) expiditiously.

°

v

':You1s falthfully

@
\g/lm/td)

Dist. Bar peta, Assam.
‘Pin-781318.

-a

~

Qopy to : (i) The Director Gen eral of Forests Govt. of Indla Mmlstl'y of Environment and For
est, Paryavaran Bhawan, C.G.O. Complex Lodhi Road, New Delhi 110003 for .
fwom of necessary action along with enclosers.
(i1) The ChlcfSccu,taxyGovt of Arunachal Plades Itanag’u f01 favour of necessary
action along with enclosers. ‘
(iii) The PECF and Principal Secy. Govt. of Amnachal Pradesh in duphcate.
(iv) The Chairman, UPSC, Dholpur Road Sahjahanpur, New Delhi.

*\ -
% me,w
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. GOVERNMENT OFAR?UNACHAL,‘PR_ADESI'-I
DEPARTMENT OF ENVH{'QN EMNT AND FORESTS
Qjé 1\\6 ITANAGAR |
fﬂ\/\ No, FOR-236/E-2/93/PY { U\ - | ltanagar, dated, ~ March, 20009.
'1'0 ’ . ’ : : . : e iy ._ﬁ' .
“Fhe Secrelary,
Govt. of India,
inistry off Environment and fForests,
Paryavaran Bhawan, CGO Complex, ,
Lodi Road, New-Delhi-110003 '
Sub: ~ Induction/ Appointment of Shri B.C. Das, IFS (Réfd) with retrospective effect.*
Sir, i o 4 : : b}

| am enclosing herewith a representation dated 3/2/09 submitted by Shri B.C. Das, IFS )
(AGMUT) (Retd) for his induction/appointment to IFS (AGMUT) Cadre with retrospective 1se¢
effect w.e.f. 26-09-1996 trom date his Juniors weré promoted to IFS vide your notification of
Ne.32012/1/93-1FS-1 dated 26/9/1996 as per Judgement of Guwahati High Court in Civil Rule
No. 455 ol 1993.

In this connection it is to inform you that Shyi’ B.C. Das, SFS was appointed to 1I'S

(AGMUT) Cadre vide your notification No.A32012/1/93-1F8-t dated 2371 12000 vt )
oo 12/8/2000 subject to out come of (i) WP (C ) No. 36/2000 in Civil Rule N0.455/93 and’ (i) ®
WP(c) No. 2112/2000 in Guwahati High Court. You are requested Lo peruse the representation of 11¢

the olticer and to take neediul action.
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(T. Millang) -~

@)j()/‘} | , Special Secretary&E&F) ' -
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